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4' 	 ORDER 

'IC 

We have heard both the counsel. When this application is 

taken up for admission hearing buIP attention has been drawn by 	ilr.Chatter. 
joe, Id. counsel for *the respondents to 	Annexure R/3 page 	ii whh shows 

that the oresent applicant has been re—engaged and aopointed as substi— 

tute Group W W.e.r. 18.10.96, It has been recorded in the said order 

that the present applicant was an ex—substitute Bungalow Peon, ir .Ghosh, 

ld. counsel for the applicant also admlt.s the position that his client 

he been working in the said Group 'D' category post in terms of the 

order dated 18.10,96. On consent the instant application is dispcsed 

Of as it does not merit i any Consideration in VIew or the above fact. 
No order as to costs. 
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